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CENTRAL ADMINISTRATIVE TRIBUNAL ' E_‘f?
KOLKATA BENCH, KOLKATA - - E

No. O.A/350/605/2020 . Dateof Order:]O-.O9.2020_

Coram:  Hon'ble Ms. Bidisha Banerjee, Judicial Member.
Hon'ble Dr. (Ms.) Nandita Chatterjee, Administrative Member

Pranab Kumar Biswas, N

Son of Rabindranath Biswas,

Aged about 37 years, "

By Occupation - Unemployed

Roll No. 142099813,

Residing at Nafun onomonunogor beru
District - Nadia,

West Bengal,
Pin-741103. . o
.. Applicant
Vs.

1. Union of India
Through the General Monoger
Eastern Railway,
10, N.S. Road,
Fairlie Place,
Kolkata =700 001.

2. The Chairman,
Railway Recruitment Cell,
Eastern Raitway, '
56, CR. Avenue,
RITES Building,
1st Floor, ,
Kolkata ~700 012.

3. Deputy Chief Personnel Officer (Rectt.),
Railway Recruitment Cell,
Eastern Railway,
56, C.R. Avenue,
RITES Building,
15t Floor,
Kolkata -700 012.

4. The Senior Personnel Officer (Recﬁ ),
Railway Recrun‘menf Cell,-
Eastern Railway,
56, C.R. Avenue,
RITES Building,
15t Floor,
Kolkata - 700 012.

: ..'Rés,povhcij‘e'h’fs SR
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For The Applicant(s}:  Mr. B. Chatterjee, counsel
For The Respondent(s): Mr. N. D. Bandyopadhyay, counsel |
| QRDER(ORAL

Per Ms. Bidisha Banerjee, Judicial Member:

Administrative Tribunais Act, 1985 praying for the foliowing relief:- |

“la)  Anorder directing the respondent authorities to consider the candidature
of the applicant in the light of the judgment and Order datecz24h April, 2020 at
Annexure A-3 to the Original Application and further directing them to keep one
post vacant till consideration of the condldo‘rure of the opplrcon’r in the manner-
prayed for above.

(D) An order directing the responden’r authorities to grant all consequenhol
benefits to the applicant.

(c) An order dlrecfmg the responden’rs 'ro produce/couse produc’non of all
relevant records. S

(d) Any other order or fur’rher order/orders as to" this Hon' ble Tribunal may
seem fit and proper.”

2. Heard Ld. Counsel for both sides. |

3. Ld. Counsel for the applicant would submit .Thcﬁ the-law with regard
to normalization [in awarding marks to candidates oppeg’ring at vdrious
venues/sessions with different sets of 'qUe_st[on‘ ‘pd_pers],'f,‘dhds been Ioid-
down by the Hon'ble High ‘Co:u'n‘ at ColcQHO mWPCT NAO:'.A’49‘of 2017 and
another 11 batch cases, particularly, with respect to the underlying
condition that such normalization can be resorted to when-'.fh.ere was a
established difference in the level of difﬁcuw |n 'quegfion papers in
differem shifts/different sessions. The "&p')biic":onf wéuld, Théréfdre, prdylfo'r' :
liberty to prefer a comprehensrve represemoﬂon cmng such ]UdlClOl
pronouncements and would further request 1hof the respondems be

directed to dispose of the same in a fime bound manner. ¥

4.  Ld. Counsel for the resp.ondenfs Wouldbbjecf fo maintainability of -

the O.A. on the ground of delay, being barred by law of limitation.
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5..  We infer, however, that, while odjudicOT-ing'OA No 163 of 2020

read with M.A. Nos. 103/104 of 2020 this Tribunal had held os follows -

"5, In our considered op|n|on as the said nofification of 2012 and the
selection procedure adopting “normalization of marks” was under challenge

before the Hon'ble High Court and a decision has been rendered recently on

the same, the applicant would deserve a conaderohon in terms of the decmon
which shall not be barred by limitation." -

Accordingly, delay is condoned in ’rhe' light of orders of. the Tribunal

in O.A. No. 163 of 2020 read with M.A. Nos. 103/104 of 2020.

b. As no representation has beefh-.’ ,rjl.refe'.r}ed.seék‘ing"‘bén‘.efi‘rs df %hey '
decision, without entering into the merifs-of 'T.he_ moﬁer,: we d_issté of the
O.'.A granting liberty to the applicant to prefer a Comprehens‘ive
represenf'o’gi_on to - the competent ‘op’rh’ority, enéfdging judicial

pronouncements therewith, within 4 weeks fronﬁ_-".fhé do’ré"of- receipt of a

copy of this order.

7. In the event such representation‘is preferred, Thé 'some.'ShoH be

.considered by the appropriate: oufhon’ry ond dasposed of in the hghT of

the decision of the Hon'ble H1gh Courf supro within 2 mon’rhs granhng C

oppropno’re relief as the oppl;com wouldbe entitled to m_-occOrdonce

with law. The authorities should convey their decision to the applicant in

K

the form of a reasoned and épeoking order.

8. With these directions, the O:A. s Idisposéd:of.‘ _N_o_costs-.
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(Dr. Nandita Chatterjee] : _ - (Bidisha Banerjee)

Administrative Member . Judicial Member

SP




